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Present ; Hq,'ble Mr.Justice S.N.1 ick, tijcs..Chajrrnan. 

Hon'b.le Mr.G.5.(9ajngj, Adm istrative renber. 

IIU DASCUPT 

' 	 Vs. 

IJNIcN 11 INDIA 
S.E.RAILUAY 

For the applicant ; Mr.B. C. Snha, cou el. 

For the rospc-idents 	lr.p.d:hatterjee, 	cunsel.' 

IORDE 

S.N.Mallick, V.C. 

When the O.A is takenup for heaing alcngwith M,A.386 

or 1999 which has been f'iledby the respcndonts 	.B.C4Sinha, 
1. 

ld.counsel, appearing for theapplicnt n the D.A. sub mits, 

on instructjcns, that his client does not want to proceed with 

the •D.A. 

'2. 	Under such circurnstanc,s, the cLA. stands dismissed for 

nc—prosecution. All interim arder3 stan vacated. 

3. 	4A,386 of 1999 also stands dispos d of. No order is 

made as to costs. 

H 
G. S. 1 ing1)(s.LM11ck) 

Ad min 1 tratjv e Member 	 Vice- cha irman 

r.s. 


